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415/SHRT DEBA PRASAD RAY:
Will the Minister of FINANCE be pleas-
ed to state:
~N
(2) whether Government are megotia-
ting for any loans from the international
Monetary Fund;.

(b) what are the’ basic norms and con-
sitiong lald down by Government in ack
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cordance wxm the accepted cConomic
and fiscal policxas for securing such IMF .
loans; and

(c) what- is the extent of loans sought
to be obtained from IMF?

THE MINISTER OF FINANCE
(PROF. MADHU DANDAVATE)- (a)
No, Sir. .

(b) and (©) In view of (a) doeg not
arise,

Electoral reforms'

416. SHRI MURLIDHAR CHAND.

- RAKANT BHANDARE: Wiil the Minis-

ter of LAW AND JUSTICE be’ pleased
to state:r

{a) whether the Congress (I) party has
on December 9, 1989, fubmitted & menso-
randum to the President of India urging
electoral reforms in order to prevent
Indian democracy from degenerating into
a “rowdy and crazy mobocracy’s

(b) if so, what were the main reforms
demandeq by the Party; and

(d) what is Govemment’s Feaction

| thereto? -

THE MINISTER OF STEEL , AND
MINBszmel'I‘IONALCHARGE
OF THE- MINISTRY OF LAW " AND
JUSTICE (SHRI DINESH GOSWAMI)'
(e) No, Sir, .

(b) and (c) Do not a.rlse. )

Smegeling of Gold Into the comtry

417, SHRI MURLIDHAR CHAND-
RAKANT BHANDARE: Will the Minist-
er of FINANCE be pleased 1o state:

(a) whether smuggling of golg into
the country confinues unabated;

(b) # 80, what are the details lnvolv.
ing selzite of smuggied gold during the-
past six months; .



